FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
A A ESTATES PRIVATE LIMITED OPERATING IN REAL ESTATE ACTIVITIES
AT MUMBAI, MAHARASHTRA

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor along
with PAN/ CIN/ LLP No.

A A Estates Private Limited
CIN: U70100MH1996PTC101183

2. | Address of the registered office

RNA Corporate Park Next to Collector's
Office, Kalanagar, Bandra (East), Mumbai —
400 051

3. |URL of website

Not available

4. |Details of place where majority of
fixed assets are located

Projects:

1. RNA Grandeur: CTS no. 154 pt., Survey
No. 383 pt., Chaitanya Ngr Santacruz E
Mum 55

2. RNA Address: CTS 4853, 4853 9 to 85
and 88 of village Kole Kalyan, Taluka
Andheri

3. RNA Bizz: Kher Nagar Vivekanand CHS
(RNA Bizz) Building No. 10, Survey No.
341(pt), C.T.S No. 604(pt), Mhada Layout
of Village at Kher Nagar, Bandra (East),
Mumbai — 400 051.

4. Kandivali: Dr. Babasaheb Ambedkar
Municipal Market Plot bearing CTS No.
326, 326/1 to 65 Village Poisar & CTS
No. 41, 41/1 to 19 of Village Malad,
Kandivali (West), Mumbai — 400 067

5. |Installed capacity of main products/
services

Can be sought by sending request to
Resolution Professional at:
cirp.aaestate@gmail.com

6. | Quantity and value of main products/
services sold in last financial year

Corporate Debtor is engaged in construction
& development of real estate projects.
Revenue for last year was Nil.

7. | Number of employees/ workmen

Company does not have any employee on roll
as per records available with RP.

8. |Further details including last
available financial statements (with
schedules) of two years, lists of
creditors, relevant dates  for
subsequent events of the process are
available at:

Can be sought by sending request to
Resolution Professional at:
cirp.aaestate@gmail.com




Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at:

Can be sought by sending request to
Resolution Professional at:
cirp.aaestate(@gmail.com

10.

Last date for receipt of expression of
interest

07/12/2023

11.

Date of issue of provisional list of
prospective resolution applicants

17/12/2023

12.

Last date for submission of
objections to provisional list

22/12/2023

13.

Date of issue of final list of
prospective resolution applicants

01/01/2024

14.

Date of issue of information
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

06/01/2024

15.

Last date of submission of resolution
plans

05/02/2024

16.

Process email id to submit EOI

cirp.aaestate(@gmail.com

Notes: 1. The Resolution Professional has filed an Interlocutory Application (“IA”) before
Hon’ble National Company Law Tribunal (“NCLT”), Mumbai, for extension of CIRP period.
This Form G is subject to approval of the IA by Hon’ble NCLT.

2. The Prospective Resolution Applicants will have option to submit the Expression of Interest
and Resolution Plan for individual project mentioned in Sr. No. 4 above, or for 2 or more
projects or for the Corporate Debtor as a whole.

Sd/-
CMA Harshad Deshpande

Resolution Professional of A A Estates Private Limited

IBBI/IPA-001/IP-P-00166/2017-18/10335
AFA No.: AA1/10335/02/251223/105315

403, Kumar Millennium, Shivatirtha Nagar Kaman
Opp Krishna Hospital, Paud Road, Kothrud, Pune — 411 038

Email ID: cirp.aaestate@gmail.com
Date and Place: Pune 22/11/2023
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PUBLIC NOTICE

Notice is hereby given that Share certificate no. 23, for 5
(five) ordinary shares bearing Distinctive Nos from 41 to
45 of Lucky House Co-op. Housing Society Ltd. situated at
495-496, 13th Rd., Chembur, Mumbai-400071 in the
name of Shri Y. N. SASTRY have has been reported lost /
misplaced and an application has been made by him to
the society for issue of duplicate share certificates.

The society hereby invites claims or objections (in writing)
for issuance of duplicate share certificate within the period
of 15 (fifteen) days from the date publication of this notice.
If no claims/objections are received during this period, the

Regd. Office Address:- 601, 6th Floor, Amiti Building,
Agastya Corporate Park, Kamani Junction, Opp. Fire

society shall be free to issue duplicate share certificate.
Station,L.B.S. Marg, Kurla (West), Mumbai- 400070
CIN: U65910MH1984PLC032639

~
'@ Piramal
Finance
PUBLIC NOTICE

NOTICE is hereby given to the public at large that Piramal Capital & Housing Finance
Limited a Housing Finance Company registered with National Housing Bank (NHB),
having its registered office at 601, 6th Floor, Amiti Building, Agastya Corporate Park,
Kamani Junction, Opp. Fire Station, LBS Marg, Kurla West, Mumbai- 400070, intends
to close one of its branch located at 2nd Floor, Vidya Corner Super Market, Pencil
Chowk, Bhigwan Road, Baramati- 413133, Maharashtra, and the same shall be
shifted to Office No 8, 3rd floor, Gat No. 278/3/A/14, Ward No. 3, CTS No. 766/3,
Near Nagar Panchayats Baramati, Pin- 413102, Maharashtra w.e.f. 21/02/2024.

The customers who are being serviced from the location which is being closed will be
serviced from the new location from 21/02/2023 onward.

Allthe concerned persons are requested to take note of same.

Place: Baramati

\Date: 22/11/2023

For Piramal Capital & Housing Finance Limited

PIRAMAL CAPITAL & HOUSING FINANCE LIMITED)

Sd/—/

NOTICE is hereby given that the following Share Certificates held by
Mr. Manoj Katira, s/0 Khimji K Katira, in M/s Kimberley Engineers P. Ltd.
(CIN: U28920MH1994PTC079302), having its registered Office at
402, Konark Shram, MM Malaviya Road, Tardeo, Mumbai- 400034,
have been reported as lost/stolen/misplaced/not traceable and the registered
share holder thereof have applied to the Company for issue of
Duplicate Share Certificates.

PUBLIC NOTICE
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Alicargo Logistics Limited
(CIN: L63010MH2004PLC073508)

Regd. Office: 6" Floor, Allcargo House, CST Road, Kalina,
Santacruz (East), Mumbai- 400098

Phone: +91 22 66798100

Website: www.allcargologistics.com

Email: investor.relations @allcargologistics.com

Ingenuity In Motion

Sr. | Folio Name of the No. of (Certificate Distinctive
No.| Number| Shareholder Shares | Nos. Numbers
From To
1 2 Manoj Katira 15 190 5886 5900
2 2 Manoj Katira 100 61 6001 6100
3 2 Manoj Katira 100 62 6101 6200
4 2 Manoj Katira 100 63 6201 6300
5 2 Manoj Katira 100 64 6301 6400
6 2 Manoj Katira 100 65 6401 6500
7 2 Manoj Katira 100 66 6501 6600
Total : 615

Any person(s) who has / have any claim in respect of these Share Certificates
should write to the Company’s Secretary / Whole Time Director at the address
mentioned above, within 15 days from publication of this Notice.

In case where no objection is received within the said 15 days, the Company
will proceed to issue duplicate share certificates.

After issuance of duplicate share certificates, the original share certificates
shall stand cancelled and any person dealing with the original share certificate(s)
shall be doing so at his / her own risk as to costs and consequences and the
company will not be responsible for it in any way.

The public is hereby warned against purchasing or dealing with in any manner
with the above share certificates.

Place : Mumbai
: 22.11.20:

Manoj Katira

Invitation for installation, maintenance, operation and service of radiological

POSTAL BALLOT NOTICE

Members of Allcargo Logistics Limited (the “Company”) are hereby informed that pursuant to
Sections 108, 110 and other applicable provisions, if any, of the Companies Act, 2013 (the
“Act’) read with Rules 20 and 22 of the Companies (Management and Administration) Rules,
2014 (the “Management Rules”) read with the General Circular 09/2023 dated September
25,2023 and other circulars issued by the Ministry of Corporate Affairs (“MCA”) (“MCA Circulars”)
and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 07, 2023 and
other circulars issued by Securities and Exchange Board of India (“SEBI”) (“SEBI Circulars”)
(MCA Circulars and SEBI Circulars are collectively knowns as “Circulars”), and the Securities
and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations,
2015 (the “Listing Regulations”) and other applicable laws, including any statutory
modification(s), amendment(s) or re-enactment(s) thereof for the time being in force and as may
be enacted hereinafter, the Company seeks the approval to the following resolutions as set
out in the postal ballot notice dated November 10, 2023 (the “Notice”), through Electronic
Voting process (“e-Voting’):

@ Kotak Kotak Mahindra Bank Limited

Regd. Office:- 27 BKC, C27, G Block, Bandra Kurla Complex, Bandra (East), Mumbai-400051
Branch office: 6th Floor, Asset Reconstruction Division, 12, BKC, Bandra Kurla Complex,
Bandra (East) Mumbai 400051.

Whereas

The undersigned being the Authorised officer of Kotak Mahindra Bank Ltd. (“Kotak Bank”)
under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security InterestAct, 2002 (54 0f 2002) and in exercise of powers conferred under section
13 (12) read with rule 3 of the Security interest (Enforcement) Rules, 2002 (as amended),
issued a demand notice dated September 9, 2021, calling upon M/s. Ashok Paper Mills
Limited - the Borrower having registered office address at “Shantiniketan”, 8, Camac
Street, Kolkata - 700 017 and also at 109, Modi Tower (Hemkunt Tower), 98, Nehru Place,
New Delhi -110 019 and Crescent Exports Limited - the Mortgagor having Registered
office at “Shantiniketan”, 8, Camac Street, Kolkata - 700 017 and Corporate office at 113,
11th Floor, Mittal Chambers, Nariman Point, Mumbai - 400 021 and Hemant Industrial
Services Limited - the Mortgagor having Registered office at “Shantiniketan”, 8, Camac
Street, Kolkata - 700 017 and Corporate office at 113, 11th Floor, Mittal Chambers,
Nariman Point, Mumbai 400 021, to repay the amount of Rs. 47,49,02,045/- (Rupees
Forty Seven Crores Forty Nine Lakhs Two Thousand and Forty Five Only)
outstanding as on August 31, 2021 within 60 days from the date of receipt of the said
notice together with further interest at 15% Quarterly Rests thereon from September 1,
2021 till the date of payment or realisation.

The Borrower /Mortgagors having failed to repay the aforesaid amount in full as
demanded, notice is hereby given to the Borrower / Mortgagors and the Public in general
that the undersigned has taken possession of the property described herein below in
exercise of powers conferred on me under Section 13(4) of the said Act read with Rule 8
of the said Security Interest (Enforcement) Rules, 2002 (as amended) on this 21st day of
November, 2023.

The Borrower/Mortgagors in particular and the Publicin general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of
Kotak Bank for an amount of Rs.47,49,02,045/- (Rupees Forty Seven Crores Forty
Nine Lakhs Two Thousand and Forty Five Only) outstanding as on August 31, 2021
together with further interest at 15% Quarterly Rests thereon from September 1, 2021
till the date of payment or realisation.

The Borrower/Mortgagors attention is invited to provisions of sub-section (8) of section 13
ofthe Act, in respect of time available to redeem the secured assets.

Description of the Movable & Inmovable Properties

1. Office Premises No.113 (With Car Parking), Mittal Chambers, Constituted on Plot
No.228 in Block I1l of Backbay Reclamation Scheme at Nariman Point, Mumbai - 400 021
within the city and registration Sub District of Bombay City and Bombay Suburban,
Mumbai in the state of Maharashtra and bounded as follow, on or towards North by : Road,
on or towards South by : Plot No.227, on or towards East by : Plot No.225 and on or
towards West by : Chandra Mukhi Building, belonging to Crescent Exports Limited.

2. FlatNo. 701 (with Car Parking), Jahangir Tower, Setalvad Road, off Nepean Sea Road,
Mumbai - 400 026 Constructed on survey Nos 3/7141 and 4/7141 bearing Cadastral
Survey No.589 of Malabar and Cumballa Hill Division in the registration Sub District of
Bombay City and Bombay Suburban Mumbai in the State of Maharashtra, belonging to
Hemant Industrial Services Limited.

Place : Mumbai
Date : 21-11-2023

Authorised Officer
Kotak Mahindra Bank Limited

POSSESSION NOTICE

Sr. No. | Type of R Description of the Resoluti

1. Ordinary Resolution | Reclassification and Increase of Authorised Share Capital &

consequent Alteration of Memorandum of Association

2. Ordinary Resolution | Approval of issue of Bonus Shares to the Shareholders of the

Company

As permitted under the MCA Circulars, the Company has sent the Notice on Tuesday, November
21, 2023 in electronic form only, to all the members whose e-mail addresses are registered with
the Company or with the depositories/depository participant(s) or with the Company’s Registrar
and Share Transfer Agent i.e. Link Intime India Private Limited (“Link Intime/ RTA”) and whose
names appear in the register of members/ list of beneficial owners received from the National
Securities Depository Limited (“NSDL”) and Central Depository Services (India) Limited as on
Wednesday, November 15, 2023 (“Cut-off Date”). Any member who did not receive the Notice
may either send an email to investor.relations @allcargologistics.com or write to NSDL at
evoting@nsdl.co.in.

The Notice is also available on the website of the Company www.allcargologistics.com, NSDL
https://www.evoting.nsdl.com/ and Stock Exchanges i.e.www.bseindia.com and

services (CT Scan 128 slice , MRI 3 Tesla , Digital Mammography and DEXA)

on PPP Model.

The Medical Director, Jagjivan Ram Hospital, Western Railway, Maratha Mandir

Marg, Mumbai Central invites Expression of Interest (EOI) through sealed application

for installation, maintenance, operation and service of radiological services (CT Scan

128 slice, MRI 3 Tesla, Digital Mammography and DEXA) on PPP Model as per

guidelines of Railway Board letter No. 2010/H-1/11/37 dated 30.11.2017, 08.02.2018

&30.08.2018.

For full details and to download application visit website —

www.wr.indianrailways.gov.in.

For clarification please contact Medical Director JRH Western Railway, Maratha

Mandir Marg, Mumbai Central — 400008. Telephone no — 0226743181/67643263.

Email id — formdjrh1@gmail.com

SCOPE OF WORK

Invitation of EOI for Radiological service (CT Scan 128 slice , MRI 3 Tesla, Digital

Mammography and DEXA) in the Jagjeevan Ram Hospital, Mumbai on PPP model.

a) Install and maintain, operate and providing services viz.(CT Scan 128 slice, MRI
3 Tesla, Digital Mammography and DEXA).

b) Manage all the human resources and other logistics.

c) Install and maintain the required air conditioning in that area.

d) Cost of water and electricity to be borne by service provider.

e) Building with enough space to install machines will be provided by the railways
however internal alteration/ modification/renovation to be done by the private
party.

f) Lock-in period will be up to 07 years & extendable up-to 10 years.

g) Rates for railway patients will be as per current CGHS- Mumbai rates.

h) For investigations not specified by CGHS, rates will be mutually agreed to,
considering the market rates for such tests.

i) Services to railways patients should be given on priority basis.

j) For outsiders (non-railway patients), private party can charge market rates for
tests.

k) Premium will be the deciding factor in selecting the bidder during tendering
process.

1) Compliance to all the statuary regulations & all the applicable laws of the land
will be mandatory for the private partner.

The interested firm are advised to visit JRH for on-site inspection and to prepare a

report of the technical feasibility of the space being provided in regard to installation

of the above said equipments/machinery & same should be attached with application
submitted.

For onsite inspection procedure, it is requested to contact MD,JRH , Telephone

no — 0226743181/67643263. Email id — formdjrh1@gmail.com

The interested Diagnostic Centre/Hospital fulfilling the above criteria and intending
for providing the facility may submit Expression of Interest (EOI) in the sealed
envelope with the prescribed documents to the office of the Medical Director,
Jagjivan Ram Hospital /Mumbai Central/ Western Railway/ Mumbai Central,
PIN - 400008 on or before 30/11/2023, 15.30 hours.

www.nseindia.com. As permitted under the MCA Circulars, the Company has sent the Notice
electronically and has not sent the hard copy of the Notice along with postal ballot form and
postage prepaid self-addressed business reply envelope to the members whose email address
are not registered. Assent or dissent of the members on the resolutions specified in the Notice
would only be taken through the e-Voting as per the MCA Circulars.

To facilitate such members to receive this Notice electronically and cast their vote electronically,
members who have not registered their e-mail addresses with the Company can now register
the same by sending an e-mail to Link Intime at rnt.helpdesk @linkintime.co.in. Members holding
shares in demat form are requested to register their e-mail addresses with their respective
depository participant(s) only.

Pursuant to the provisions of Sections 108, 110 and other applicable provisions, if any, of the
Act read with Rules 20 and 22 of the Management Rules, Regulation 44 of the Listing Regulations,
MCA Circulars and any other applicable provisions, if any, the Company has extended e-Voting
facility to enable the members to cast their votes electronically through the e-Voting services
provided by NSDL. The voting through e-Voting will from Wednesday, N k
22, 2023 at 9:00 a.m. (IST) and will end on Thursday, December 21, 2023 at 5:00 p.m.
(IST). The e-Voting facility shall be disabled thereafter. All members are requested to cast
their votes only through e-Voting as per the procedure provided in the Notice. Once the votes
on the resolutions are cast by a member, he or she will not be allowed to change it subsequently.
In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders
and e-Voting user manual for Shareholders available at the download section of
www.evoting.nsdl.com or call on toll free no.: 022 48867000 and 022 24997000 or send a
request at evoting@nsdl.co.in.

The voting rights of the members shall be in proportion to their share in the paid-up equity share
capital of the Company as on Cut-off Date i.e. Wednesday, November 15, 2023. A person who
is not a member as on the Cut-Off Date should treat this Notice for information purposes only.

All documents referred to in the Notice and Explanatory Statement will be available for electronic
inspection by the Members from the date of dispatch of this Postal Ballot Notice during business
hours 11:00 a.m. (IST) to 02:00 p.m. (IST) on all working days, except Saturday, Sunday and
public holidays until the last date of e-Voting. Members seeking to inspect such documents can
send an e-mail to investor.relations @allcargologistics.com. Further, any query in relation to the
resolution proposed to be passed by e-Voting may be addressed to the Company Secretary
of the Company at investor.relations @allcargologistics.com.

The Board has appointed Mr Dhrumil Shah (Membership No. FCS 8021 and CP No. 8978) of
M/s Dhrumil M Shah & Co. LLP, Practicing Company Secretaries, as the scrutinizer for conducting
the postal ballot/e-Voting process in a fair and transparent manner (“Scrutinizer”).

Upon completion of the scrutiny of the votes cast in a fair and transparent manner, the Scrutinizer
will submit its report to the Chairman of the Company or any Director or any person duly
authorized by the Chairman. The Chairman or any director or any other person authorized by
the Chairman shall declare the results of the postal ballot as per the statutory timelines. The
results of the postal ballot will be announced within 2 (two) working days of conclusion of the
voting through postal ballot process. The results along with the Scrutinizer's report will be made
available on the website of the Company www.allcargologistics.com, NSDL https://
www.evoting.nsdl.com/ and Stock Exchanges i.e. www.bseindia.com and www.nseindia.com.
The Company will also display the results at its registered office. The resolutions, if passed by
the requisite majority, shall be deemed to have been passed on the last date specified for
e-Voting i.e. Thursday, December 21, 2023.

By order of the Board of Directors

For Allcargo Logistics Limited

Sd-

Devendra Mojidra

Company Secretary & Compliance Officer
(Membership No. A14644)

Place: Mumbai
Dated: November 21, 2023

A INDIAN OVERSEAS BANK
/A\///\\\ Asset Recovery Management Branch

Maker Tower E, 5th Floor, Cuffe Parade, Mumbai-400005
Phone : 022-22174175, 176, 022-22174118
E mail : iob1998 @iob.in; Website : www.iob.in

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE
PROPERTY

Sale of immovable properties mortgaged to Bank under Securitization
and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (No.54 of 2002) whereas, the Authorized Officer of
Indian Overseas Bank has taken Symbolic Possession of the
following properties pursuant to the notice issued under Section 13(2)
of the Security Interest (Enforcement) Rules 2002 in the following loan
account with right to sell the same on ‘AS IS WHERE IS BASIS’ ,'AS
IS WHAT IS BASIS’ ‘and WHATEVER THERE IS’ for realization of
Bank's dues plus interest & costs as detailed hereunder and whereas
consequent upon failure to repay the dues, the undersigned in
exercise of power conferred under Section 13(4) of the said Act
proposes to realize the Bank's dues by sale of the said property. The
sale will be done by the undersigned through e-auction platform
provided at the Web Portal https://www.mstcecommerce.com
Name & address of the Borrowers : M/s Lucy Vegona Lifestyle
Private Limited having registered address at Office No. 107, 1st Floor,
Building No. C/10, Parasnath Complex, Anjurphata-Mankoli Road, Val-
Vg, Bhiwandi, Bhiwandi-421302
Name & address of the Guarantors/Mortgagors :
1. Mr. Abhisek Arvind Verma, s/o Shri Arvind Verma having address
at (a). A-304, 3rd Floor, Oberoi Splendor, JVLR, Andheri (East),
Mumbai-400060 and (b). 2-86 Sita Bhavan Navo Mohallo, Opp.
Lakeview Garden Piplod, Surat City, Gujarat-395007
Ms Neelam Bharat Reshamwala, D/o - Shri Bharat Reshamwala
having address at (a). C-601, RNA Height, JVLR Road, Near Green
Field Society, Andheri East, Mumbai-400093 and (b). 50-Ramdev
Nagar Soc., Opp. Siddhi Vinayak Temple, Udhna, Surat City, Gujarat-
394210
Date of NPA : 31.12.2019 Date of Demand notice : 06.08.2020
Dues claimed in Demand Notice : Rs. 5,21,24,068.16/- (Rupees Five
crore twenty one lac twenty four thousand sixty eight and paise sixteen
Only) as on 31.07.2020 payable together with further interest at
contractual rates and rests along with costs, charges etc.
Date of possession notice : 17.02.2021
Dues claimed in Possession Notice : Rs. 5,06,00,556.77/- (Rupees
Five crore six lac five hundred fifty six and paise seventy seven
Only) as on 31.01.2021 with further interest & costs.
*Qutstanding dues of Local Self Government (Property Tax, Water
sewerage, Electricity Bills etc.) - Not known to Bank.
The dues of the borrower as on 31.10.2023 for A/C M/s Lucy Vegona
Lifestyle Private Limited which works out to Rs. 8,31,21,422.66/-
(Rupees Eight Crores Thirty One Lakhs Twenty One Thousand Four
Hundred Twenty Two Paise Sixty Six only) with further interest at
contractual rates and rests along with costs, charges etc till date of
repayment after reckoning repayments, subsequent to the Bank
issuing demand notice.

DESCRIPTION OF THE PROPERTIES
All that part and parcel of Property in RCC unit No. 208 (admeasuring
2925 sq.ft.) and unit No. 209 (admeasuring 3125 sq.ft.) situated at 2nd
Floor, Building No. D-4 Parasnath Complex Situated on land bearing
survey No. 78/4 Village-Val, Taluka Bhiwandi, in the name of M/s Lucy
Vegona Lifestyle Private Limited.

Details of E-Auction

<€
<

Particulars
Date and time of e-auction

12.12.2023 at 11.00 AM to 1.00 PM

PUBLIC NOTICE

NOTICE is hereby given to public at|
large that the undersigned Advocate
is investigating the title of Mr. Rajen
Liladhar Thakkar and Mrs. Neela R.
Thakkar, Indian Inhabitant,
presently residing at flat No. 401, B
wing, Gayatri Darshan CHS Ltd. ,
Thakur complex, Kandivali ( E),
Mumbai-400101, in respect of the|
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www.navshakti.co.in

property more particularly described
in the schedule hereunder written.

All persons having or claiming any
right, title, claim, demand or estate
interest in respect of the said
property or to any part thereof by
way of sale, exchange, mortgage,
let, lease, lien, charge,
maintenance, license, gift,
inheritance, share, possession,
easement, trust, bequest
possession, assignment or|
encumbrance of whatsoever nature
or otherwise are hereby requested
to intimate to the undersigned in
writing at the address mentioned
below of any such claim
accompanied with all necessary and
supporting documents within 15
days from the date of publication
hereof, failing which it shall be
presumed that there are no claims
and that claims, if any, have been

CENTRAL RAILWAY
NAGPUR DIVISION

E-TENDER NOTICE No. NGP/L/2003/T/33
Date — 20.11.2023

Name of Work - Provision of Roof top ON
Grid solar plant at various station on
Nagpur Division. Tender cost of work in
Rs. 2,28,26,454.03/-. Bid security Rs.
2,64,100/-. Cost of tender form Rs. Nil.
Completion Period - 09 months

The offer will remain open for 60 days.
Date & time for submission of tender -
15.12.2023 up 11.00 Hrs. Date & time of
opening of tender - 15.12.2023 up 11.15
Hrs. Details on Railway website-
www.ireps.gov.in.

Sr. Divisional Electrical Engineer (Genl.)
Central Railway, Nagpur

SUN-02/328

DOWNLOAD UTS APP FOR TICKETS

waived off and the undersigned
shall proceed to issue a Title
Certificate in respect of the same.

SCHEDULE OF PROPERTY
Residential premise bearing Flat
No. 401 on the Fourth floor in “B”
wing, of building No.7, registered as
Gayatri Darshan CHS LTD situated
at Thakur Complex, Kandivali (E ),
Mumbai-400101, area admeasuring
915 Sq. ft. Super Built Up
constructed in the year 2000
building comprise of ground(Part)
plus stilt(Part) plus eight upper|
floors on sector-lll bearing CTS No.
381/A & 381/B of village Poisar,
Taluka Borivali in the Registration
District and Sub District of Mumbai
City and Mumbai Suburban, within
the assessment jurisdiction of “R-
South Ward” of Brihanmumbai
Mahanagar Palika”
Place: Mumbai
Date: 22/11/2023.

Sd/-
Advocate Swapnil Newaskar

WESTERN RAILWAY

REDEVELOPMENT OF
RAIL MUSEUM AND
HERITAGE WALK

Divisional Railway Manager (WA),
Western Railway, 6th floor, Engg. Deptt.,
Mumbai Central, Mumbai-400008, invites
E-Tender Notice No.: BCT/23-24/217
dtd. 20/11/2023. Work and location:
Churchagate (GLO): Redevelopment
of Rail Museum and Heritage walk at.
Approx. cost of work in Rs. :
¥ 4,38,83,747.00, EMD Rs.:
% 3,69,400.00, Date & Time of
submission : Till 13.12.2023, 15.00 hrs.,
Date & Time of opening: On 13.12.2023
at 15.30 hrs. Regarding detailed nature
of work, containing cost of tender
document (non refundable), EMD,
eligibility criteria, similar nature of work,
detailed tender conditions, please visit
www.ireps.gov.in Manual offers will not
be considered. 0865

Like us on : [l facebook.com/WesternRIly

(] State Bank of India

Retail Assets centralized processing center : 1st Floor,
Ashok Silk Mills Compound, LBS Marg, Ghatkopar West Mumbai-400086
Phone No: 022-25009010/23/50/36 Email-racpc.ghatkopar@sbi.co.in

The Authorised Officer of the Bank has issued Demand Notice dated
05.09.2023 in compliance of section 13(2) of SARFAESI Act, 2002 to the below
mentioned borrower/guarantors demanding outstanding amount within 60 days
from the issue of the said notice, mentioned as per details. Some notices are
returned undelivered / refused. Hence this publication of the notice is made for
notice to the following Borrower/Guarantors

Name of the Demand Notice Description of the
Borrower Outstanding Amount Property Mortgaged
Pawan Rs 1,85,61,266/- Flat No. 401, 4th Floor, Ocean

Prakash Modi | (One Crore Eighty Five Lac| Heights, Near Raj Classic Building,
and Prakash Sixty One Thousand Two Amarant Road, Versova, CTS No.

Kamal Modi Hundred and Sixty six Only)| 1217A, Andheri (W), Mumbai-400061.

Borrower/Guarantors are hereby informed that Authorised Officer of the Bank shall
under provision of SARFAESI Act, take possession and subsequently auction the
Mortgaged Property/Secured Assets as mentioned above if the Borrower/Guarantors
do not pay the amount as mentioned above within 60 days from the date of publication of
this notice. The Borrower/Guarantors are also prohibited under section 13(13) of
SARFAESI Act to transfer by sale, lease or otherwise the said secured assets stated
above without obtaining written consent of the bank. This public notice is to be treated as
notice u/s. 13(2) of the SARFAESI Act, 2002.

Borrower/Guarantors are advised to collect Original Notice issued u/s. 13(2)
from the undersigned on any working day in case notice sent by Regd. Post not
received by them.

Date: 22/11/2023 Place: Mumbai

Authorised Officer

PUBLIC NOTICE

This is to inform the Public at large that, our client Mr. Talha Habib Balwa
the co-owner along with other co-owners namely (1) Mr. Zuber Ismail
Sunesra, (2) Mr. Hasan Abdulla Chaudhary, (3) Mr. Yunus Abdullah
Sunesra and (4) Mr. llyas Abbas Patel, had executed the six Power of
Attorneys mentioned in the table below in respect of Re-development of
property viz. All piece and parcel of land lying, being and situated on Plot
No.147, C.S. No.4/1865 of Byculla Division, together with the Building
known as Momin Manzil at Street No.18-18D, 18-E, 18-F, Madhavrao
Gangan Marg, Agripada, Mumbai - 400011 (hereinafter for brevity's sake
called as the said property), in favor of (1) Momin Manzil Welfare
Association registered under No. 774/21 as per the provisions of the
Societies Registration Act 1860, (2) Mr. Jabir Abdul Kaiyum Nadoliya, the
Secretary, (3) Mr. Mohsin Aiyub Patel, the Joint Secretary and (4) Mr.
Abdul Wahid Kaiyum Nadoliya, the Member:

Sr. No.| Registration No. of the Power of Attoney Date
1. BBE-5/9610/2022 15.07.2022
2. BDR-17/10063/2022 26.07.2022
3. BDR-17/10171/2022 27.07.2022
4. BBE-5/10297/2022 28.07.2022
5. BRL- /12470/2022 08.08.2022
6. BBE-4/14811/2022 15.09.2022

Our client Mr. Talha Habib Balwa has revoked, terminated and cancelled
all the above six Power of Attorneys for all the purposes and intents vide a
Letter dated 3“ November, 2023 through M/s L. H. Hingu & Co.,
Advocates having address at 2™ floor, Machinery House, 11, Burjorji
Bharucha Marg, Kalaghoda, Fort, Mumbai - 400001, with immediate
effect. In view of the above, the public at large are warned not to enter into
any transaction, Agreements, Sale, Transfer or Assignment in respect of
our client's right, title, interest including Development rights under any
Agreement for Sale and/or Agreement for Development and/or any other
Agreements of whatsoever nature in respect of the said property, on the
strength of the above six Power of Attorneys or otherwise, and if any
person or persons deals with the said property, they can do so at their
risks, costs and consequences, which please note.

L. H. Hingu & Co.

Dated this 22" day of November, 2023 Advocates

Reserve Price Rs. 1,38,86,208/- (Excluding TDS
of 1%)

Rs. 13,88,620.00 (Excluding TDS
of 1%)

As mentioned in point no. 2&3 of
terms & condition

Bid Multiplier Rs. 50,000/-

Inspection of property On prior appointment

Earnest Money Deposit (EMD)

EMD Remittance

BRIHANMUMBAI
MAHANAGARPALIKA

K.E.M. HOSPITAL, PAREL, MUMBAI-400 012
E-Quotation Notice

E-Quotation-7200066577.

The Municipal Corporation of Greater Mumbai invites E-Quotation for the subject Refilling of Medical
Grade Various Gas Mixtures in our own cylinders of 10, 15, & 47 Liters W.C. & ETO-Oxide Gas Mixtures in our
own cylinders of 9 & 22 Kgs W.C. at KEM Hospital. As per specifications, Terms & Conditioned mentioned in the

1.00 pm 'B' Packet
29/11/2023 At 1.05 pm

Sr. | Case No. Number | E-Quotation Dates Description EMD
No. (In Rs.)
1 |KEM/83/ENG(GAS)|'A' Packet 29/11/2023 at |1) 0.26-0.28% Carbon Monoxide + 12-14%| Rs .9,500/-

Helium + 21% Oxygen + Balance Nitrogen.
Cylinder of 15 Ltrs Capacity

‘Price Bid' Opening
30/11/2023 at 1.00 pm

2) 0.26-0.28% Carbon Monoxide + 12-14%
Helium + 21% Oxygen + Balance Nitrogen.
Cylinder of 10 Ltrs Capacity

3) 100% Pure Helium Cylinder of 47 Ltrs
Capacity
4) Ethylene Oxide + Carbon Dioxide Mixture
i.e. ETO-Oxide Gas Cylinder of 09 Kgs.
Capacity
5) Ethylene Oxide + Carbon Dioxide Mixture
i.e. ETO-Oxide Gas Cylinder of 22 Kgs.
Capacity

Scrutiny Fee Rs. 600/- + 18% GST Online.

PRO/2068/ADV/2023-24

For further details, Specifications, Terms & Conditions documents/Forms will be able to, After paying

Sd/-
Dean
K.E.M. Hospital

Avoid Self Medication

Submission of online application|25.11.2023 onwards
for bid with EMD

RELEVANT PARTICULARS

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
A A ESTATES PRIVATE LIMITED OPERATING IN REAL ESTATE ACTIVITIES
AT MUMBAI, MAHARASHTRA
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

AAEstates Private Limited
CIN: U70100MH1996PTC101183

1. [Name of the corporate debtor along
with PAN & CIN/ LLP No.

RNA Corporate Park Next to Collector's Office,
Kalanagar, Bandra (East), Mumbai -400 051

2. | Address of the registered office

Last date for submission of online | Prior to E-auction
application for BID with EMD
Known Encumbrance if any No known encumbrances
*Outstanding dues of Local Self|Not Known to bank
Government (Property Tax, Water
sewerage, Electricity Bills etc.)

*Bank’s dues have priority over the Statutory dues
Terms & conditions -

1. The sale shall be subject to the Terms & Conditions prescribed in
the Security Interest (Enforcement) Rules 2002 and to the
following further conditions.

The auction sale will be “online through e-auction” portal
https://www.mstcecommerce.com

2. The intending Bidders/Purchasers are requested to register on
portal (https://www.mstcauction.com) using their mobile number
and email-id. Further, they are requested to upload requisite KYC
documents. Once the KYC documents are verified by e-auction
service provider (may take 2 working days), the intending Bidders/
Purchasers has to transfer the EMD amount using online mode in
his Global EMD Wallet before the e-Auction Date and time in the
portal. The registration, verification of KYC documents and transfer
of EMD in wallet must be completed well in advance, before
auction.

3. Earnest Money Deposit (EMD) amount as mentioned above shall
be paid online through NEFT/ RTGS (After generation of Challan
from (https://www.mstcecommerce.com) in bidders Global EMD
Wallet. NEFT/RTGS transfer can be done from any Scheduled
Commercial Bank. Payment of EMD by any other mode such as
Cheques will not be accepted. Bidders, not depositing the required
EMD online, will not be allowed to participate in the e-auction. The
Earnest Money Deposited shall not bear any interest.

This notice is a 15 days’ notice to the Borrower/s/Mortgagor/s/

Guarantor/s of the above loans under Rule 8(6) of SARFAESI act 2002

about holding of the e-auction sale by inviting tenders from the

PUBLIC in General. For full sale notice and detail of all the terms and

conditions, please visit our web portal https://www.iob.in and

https://ibapi.in For further details regarding inspection of property/
e-auction, the intending Bidders may contact Mr. Avinash Barve (Mob.

9823158940) or Mr. Abhay Kumar Nidar (Mob. No. 8238744100),

Indian Overseas Bank, ARMB Mumbai, Tel. : 022-22174118/175/176

(Abhay Kumar Nidar)
Authorised Officer
Indian Overseas Bank

Date : 21/11/2023
Place : Mumbai

3. | URL of website Not available

4. | Details of place where majority of fixed
assets are located

Projects:1. RNA Grandeur: CTS no. 154 pt., Survey
No. 383 pt., Chaitanya Ngr Santacruz E Mum 55
2. RNAAddress: CTS 4853, 4853 9 to 85

and 88 of village Kole Kalyan, Taluka Andheri

3. RNA Bizz: Kher Nagar Vivekanand CHS

(RNA Bizz) Building No. 10, Survey No.341(pt),
C.T.S No. 604(pt), Mhada Layout of Village at
Kher Nagar, Bandra (East),Mumbai - 400 051.

4. Kandivali: Dr. Babasaheb Ambedkar

Municipal Market Plot bearing CTS No.326, 326/1
to 65 Village Poisar & CTS No. 41, 41/1 to 19 of
Village Malad Kandivali (West), Mumbai - 400 067

5. | Installed capacity of main products/
services

Can be sought by sending request to
Resolution Professional at:cirp.aaestate@gmail.com

Corporate Debtor is engaged in construction
& development of real estate projects.
Revenue for last year was Nil.

6. | Quantity and value of main products/
services sold in last financial year

7.| Number of employees/ workmen Company does not have any employee on roll
as per records available with RP.
8. | Further details including last available Can be sought by sending request to

financial statements (with schedules) of two

years. lists of creditors are available at URL: Resolution Professional at:cirp.aaestate@gmail.com

9.| Eligibility for resolution applicants under

Can be sought by sending request to Resolution
section 25(2)(h) of the Code is available at: i i

Professional at: cirp.aaestate@gmail.com

10. | Last date for receipt of expression of interest 07/12/2023

11. | Date of issue of provisional list of 1711212023
prospective resolution applicants

12. | Last date for submission of objections to 22/12/2023
provisional list

13, | Date of issue of final list of prospective 01/01/2024
resolution applicants

14. | Date of issue of information memorandum, 06/01/2024
evaluation matrix and request for resolution
plans to prospective resolution applicants

15. | Last date for submission of resolution plans 05/02/2024

16.| Process email id to submit Expression of Interest cirp.aaestate@gmail.com

Notes: 1. The Resolution Professional has filed an Interlocutory Application (“IA”) before Hon'ble National

Company Law Tribunal (“NCLT"), Mumbai, for extension of CIRP period. This Form G is subject to
approval of the IAby Hon'ble NCLT.

2. The Prospective Resolution Applicants will have option to submit the Expression of Interest and

Resolution Plan for individual project mentioned in Sr. No. 4 above, or for 2 or more projects or for the

Corporate Debtor as awhole.

Sd/-

CMA Harshad Deshpande

Resolution Professional of AA Estates Private Limited

IBBI/IPA-001/IP-P-00166/2017-18/10335

AFA No.: AA1/10335/02/251223/105315

403, Kumar Millennium, Shivatirtha Nagar Kaman

Opp Krishna Hospital, Paud Road, Kothrud, Pune - 411 038

Email ID: cirp.aaestate@gmail.com

Date and Place: Pune 22/11/2023
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